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Hon'bls Mr, Gopal Krishna, Membsr (Judicial)
Hon'bls Mr, B,M, Dhoundiyal, Member (Administrative)

For the Applicant : None
"For the Respondents ;. Mr, UD, Sharma '

Per HAJ'BLZ MR, GUPAL KRISHIA, MEMESR (JUDICIAL)

Applicant Chandra Prakesh in this applicetion u/s 19
of the Administrative Tribunal: Act, 1925, has prayed for a
direction to the respondsnts to grant appointment to him an

coupassionate grounds,
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a.' Mone is presa:nt for the spplicant, We have heard the
lzernzd counszl for  the respondents and have carefully perased
%%g)recurds.

3. Theﬁggiﬂiﬁﬁﬁgﬂg 3f the epplicant are that his father,
Shri Satyae Harian Joshi, whilz: working a5 Mail-overseer had
expired on 14,7,90, His mothzr, Sut. Shenti Davi, moved an
aprlicetion for appointment of th: applicant on compassionate
basis but it was rejscted by ressondent no,2 on th: grounid that

th2 applicant's brothzr is employed in a Cinema and is also an
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owner of & bus, The applicsnt then represented Lo resoondent

no, 2 but it evoked no resyons2, The rejzcotion of the request
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for grant of cunpéssi.zte appointment has bazen challzhngzd as
being illsgal, It is contund2d by ths epplicant that his two
alder brothers, Gopal Lsl and Mahssh Kunar sre low paid

employ?es and are rasiding szparately from him and %is mothery
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Thz spplicant claims there is no breed winner in the family
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to support the widow of the deczasdd employes and his two

young=r sons3, Hari Harian and Mureri Lal. On th: cmtrary, oy
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thz respondents have stated in the reply that his elder
brothzr, Mahzsh Joshi, owns & Bus no. 4951 and the other
elder brother, Shri Gepal Joshi, works &3 & Conductor therszong
It is alsc statzd that the mother of the applicent is receiving

& fa mily pension of B, 575/~ Ths applicant hes not produced

€

any material to show that his 2ldzr brothers ares low paid
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employess, It iz also stated thet the eﬁtire metter wes duly
end propsrly considerad, Howss er, it is evident that the
spplicant?s two brothers, Gopal Lal and Mahe2sh Humer ars2
alrzady 2aployed  end the applicant?s wother is drawing a
family pznsion of R. 57%/-. &n aeppointuznt on conpassi.natz

grounds can be made in zxcegptional caszs when the Departmant
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tisfised thaet the family is in indigent condition end it
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szdscimmediate finanoial assistance, The rejection of the
applicant?s request for grant of conpassionate appointment

i5 not tainted with erbitrariness

a4, In visw of the above discussion, th2 application
iz witliout merits and th: sams i3 hersby dismisssd with

ny order a5 to costssg.
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